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Title: Alleged threat by the Central Government to promulgate President's Rule in Orissa under provision of Article 356 to the
Constitution.

SHRI BRAJA KISHORE TRIPATHY : Sir, the Union Government is hatching in a political conspiracy to dislodge the
democratically-elected Government of the State of Orissa. It is engaged in a politically motivated move of threatening the
Government of Orissa with the consequence of imposition of President's Rule in the State under article 356 of the Constitution.

The Ministry of Home Affairs of Government of India is preparing grounds for this and sending threatening letters to the
Government of Orissa. The Union Government is spreading false and fabricated news and information to scare the people
belonging to minorities in the State. The Union Home Ministry is creating a situation of uncertainty, falsehood and distrust. The
Union Government is not discharging its Constitutional obligations and duties to cooperate with the State Government in
providing Central Reserve Police Force personnel to the State as requested by Government of Orissa. Its intention seems to be to
demoralize the State Administration in a time of crisis during Kandhamal violence.

Some Members were referring to this and saying that the House should know as to what has happened there. Swami

Lakshmanananda was a religious leader and he had been killed brutally on 23 August. The State Government immediately
requested the Central Government ...(Interruptions)

SHRI J.M. AARON RASHID (PERIYAKULAM): How many other persons have been killed? You should talk about that also.

SHRI BRAJA KISHORE TRIPATHY : Please try to listen to me. I am saying this because the entire House should know what has
happened.

Along with Swami Lakshmanananda, four persons had been killed on 231d August, 2008. The same evening the Chief Minister of
Orissa personally talked to the Home Minister and followed it up with a letter requesting him to immediately send the CRPF
personnel to the State. The Government of India took five days to send the CRPF personnel to combat the violence. The violence
occurred there in the natural course following the killing of a religious leader. After the killing of a religious leader, naturally there
was some commotion and emotion there. Whatever violence has occurred, we are condemning it. We are not supporting it..
Swami Lakshmanananda had been killed. We are not supporting whatever has happened afterwards. We are condemning it. But
what is the duty of the Central Government in all this?

The State Government requested for a helicopter but it was not sent in time. To send the CRPF personnel requested for, the
Central Government took five days. The forces practically reached the State on the 28" and violence took place to the maximum

extent in those five days preceding 28th, Nothing untoward has happened there after 15t of October and normalcy has been
restored.

MR. CHAIRMAN : What is your demand?

SHRI BRAJA KISHORE TRIPATHY : I want to highlight the role being played by the Central Government in all this. The Central
Government is sending threatening letters to the State Government. The Central Government is not discharging its Constitutional
responsibility of sending the CRPF personnel in time. The Central Government is desisting from performing its Constitutional
duty.

The House should know about all these things. The Crime Branch is investigating into this. About a thousand people have been
arrested during this one month. More than 600 people have been arrested in Kandhamal District alone. The State Government
has appointed a Judicial Inquiry into this and a retired Judge of High Court is conducting the inquiry. However, people are
accusing the State Government when the Inquiry is already under way. Whatever has happened there, everybody should
cooperate with the State Administration. If the investigating agencies will be deprived of getting statements to be recorded from
the victims and some interested party will hide the people who have been victims, naturally the matter cannot be properly
investigated into.[KMRA0] ...(Interruptions)

The State Government has provided shelter to 20,000 people. ...(Interruptions)

MR. CHAIRMAN : What is your demand?

..(Interruptions)



SHRI BRAJA KISHORE TRIPATHY : I am concluding. This is not a communal issue. ...(Interruptions)
MR. CHAIRMAN: In the Zero Hour, you can make a mention. No provision of making a speech is there in the Zero Hour.
...(Interruptions)
MR. CHAIRMAN: Shri Chandrakant Khaire.
Nothing will go on record except the statement of Shri Chandrakant Khaire.
(Interruptions) €/ *

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI PAWAN KUMAR BANSAL): Mr. Chairman, you can organize a group discussion outside the House so that hon.
Members can participate there. ...(Interruptions)

FHIUFT IBIGA: 31z DX ardifisa ar Spfl, dt 33 wrfaEl 2 Bt e s,

SHRI PAWAN KUMAR BANSAL: If hon. Chairman can organize a group discussion, Members can speak there. ...(Interruptions)

MR. CHAIRMAN: I cannot organise a political meeting outside. Only Shri Khaire's statement would go on record.
(Interruptions) € *

SHRI PAWAN KUMAR BANSAL : If hon. Members make lengthy speeches, it would disturb the main purpose of the Zero Hour.
...(Interruptions)

MR. CHAIRMAN: Shri Khaire, kindly associate with Shri Tripathy.
...(Interruptions)
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...(Interruptions)

* Not recorded

MR. CHAIRMAN: Nothing will go on record except the statement of Shri Chandrakant Khaire.

(Interruptions) a€;*
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MR. CHAIRMAN: No speech would be allowed. Mr. Minister, there is no provision of speech. Hon. Members can only mention.
...(Interruptions)

SHRI PAWAN KUMAR BANSAL: Mr. Chairman, hon. Members should be asked to confine to make some observation and not to
make lengthy speeches....(Interruptions)

MR. CHAIRMAN: No speech would be allowed. There is no provision of speech. Hon. Members can only mention.
...(Interruptions)

SHRI PAWAN KUMAR BANSAL: If the hon. Member is bringing to the notice of the House some important events, they are
welcome to do it. ...(Interruptions)
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MR. CHAIRMAN : Nothing will go on record except what Shri Abu Ayes Mondal.

(Interruptions) 3€; *



